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In case of reduced generation due to the reasons beyond the 
control of generating company, resulting in spillage of water, 
the energy charges on account of such spillage should be 
payable to the generating company. Energy charges on the 
above account shall not be admissible if the energy generated 
during the year is equal to or more than the Design Energy.

This is required to take care of situations where the 
transmission line is not available and reservoir is full. In such a 
scenario, water shall be spilled for no fault of the generator.
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In case of  reservoir  type generating station, if 
the generation is possible to be started from the 
first unit only after the construction of the 
complete dam, spillways and other civil structures 
and also after the complete installation of several 
common hydro mechanical and 
electromechanical systems & equipment, then 
the cost of all such facilities and assets should be 
capitalized alongwith the first unit.



Additional  Capitalisation:
As per draft Regulations : 
The capital expenditure of the 
following nature actually incurred 
after the cut-off date may, in its 
discretion, be admitted by the 
Commission, subject to prudence 
check:

(i)   Liabilities to meet award of 
arbitration or for compliance of  
the order or decree of a court;

(ii)  On account of change in law; 
and

(iii) Deferred works relating to ash 
pond or ash handling  system in 
the original scope of work.

As Proposed : The relevant provision in the 
prevailing Regulations 2004-2009 , as under,
should be retained:

The capital expenditure of the following nature
actually incurred after the cut-off date may be
admitted by the Commission, subject to 
prudence check:

(i) Liabilities to meet award of arbitration or for
compliance of the order or decree of a court;

(ii) On account of change in law; and

(iii)  Deferred liabilities relating to works/services 
within the original scope of work.

(iv)  Any additional works/ service which has 
become necessary for efficient and 
successful operation of plant but not included
in the original capital cost.
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Debt-Equity Ratio :
As per draft Regulations:

Debt-Equity Ratio (1) : 
For a project, if the equity 

actually deployed is more than 
30% of the capital cost, equity in
excess of 30% shall be treated 

as normative  loan:

Provided that where Equity 
actually deployed is less than 
30% of the capital cost, the 
actual equity shall be considered
for determination of 
tariff.

As Proposed :
The para, as mentioned below, as existing in  the
prevailing Regulations 2004-09, should  be 
incorporated after second para of the relevant 
draft Regulations:

“Provided that the Commission may in appropriate
cases consider equity higher than 30% for the 
purpose of determination  of tariff, where the 
generating company is able to establish to the
satisfaction of the  Commission that deployment 
of equity more than 30% was in the interest of 
general  public.”

The following is proposed to be incorporated :

“Provided further that the projects which were
sanctioned by the competent Government prior 
to the issuance of Govt. of India’s Tariff Policy 
dtd.6th January 2006, the debt- equity ratio, as 
sanctioned by the Government in the investment 
approval, shall be applicable.”
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